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DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART-1
(Brief summary of proceedings)

Wednesday, the 19" December, 2001/28 Marghshish, 1923 (Saka)

No. 65
2.00 PM
01 2.10 PM
02 3.08PM
03 3.15PM
03 3.20 PM
f
!
LY

Tributes to Guru Tegh Bahadur:On the occasion of martyr day of
Guru Tegh Bahadur’s Martyrdom the House paid tributes to the
sacrifices made by Guru Tegh Bahadur.

QUESTION HOUR: Starred Questions 21, 22 and 24 to 29 were raised
and replied. Replies to Starred 23 and 30 to 40 and Unstarred 30 to 55 were
laid on the Table.

Ruling on Censure Motion: Shri Jagdish Mukhi tried to move a
censure motion against the Chief Minister. The Chair ruled that as an
adjournment motion had already been discussed on 18.12.01 which
has an element of censure, on the same subject and there was no
provision of censure motion in the Rules, he had disallowed the
notice for censure motion.

Suspension of Member:Not satisfied with the ruling Shri Sahab
Singh Chauhan made loud protests and refused to resume his seat
The Health Minister moved a motion for the suspension of the
Member for three days. The motion was put to vote and adopted.

PAPERS LAID ON THE TABLE:
The Chief Minister laid copies of the following on the Table:
l. Delhi Right to Information Rules, 2001 notified on
19.10.2001. )
2. Notification regarding enforcement of Delhi Right to
information Act, 2001.
3. Notification of ‘Competent Authorities’ under the Delhi
Right to Information Act, 2001, notified on 3.10.2001.
4. Notification of Establishment of State Council for Right to
Information Act, 2001 notified on 21.11.2001.

SPECIAL MENTION (Under Rule 287):

The following members made special mention under Rule 287:
I.,~Shri Mala Ram Gangwal
2. #Shri Nand Kishore Garg - Transport Minister intervened
3, Shri Jagdish Mukhi - Chief Minister intervened
4 Shri Roop Chand
5.~ Shri Jai Bhagwan Aggarwal
6,~ Shri Bheeshm Sharma
7.< Shri Sushil Choudhary - Chief Minister intervened
8.~ Shri Veer Singh
9~ Shri Surender Kumar - [ndustries Minister intervened

\ 10. Shri Mahender Singh - Chief Minister intervened
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04| 3.50PM | ADOPTION OF REPORTS:
1. Shri Mangat Ram Singhal moved the following motion:
“that this House agrees to the Eighth Report of the Business
Advisory Committee presented to the House on 18" December,
2001.”
The Motion was put to vote and adopted.
2. Shri Mangat Ram Singhal moved the following motion:
“ that this House agrees to the Tenth Report of the
Committee on Private Members Bills and Resolution
presented to the House on 18% December, 2001.”
The Motion was put to vote and adopted.
3. Shri Radhey Shyam Khanna moved the following motion:
“that this House agrees to the Report of the Public Accounts
Committee on the Action Taken Report of the Education
Department on the VI Report of the PAC.”
The Motion was put to vote and adopted.
05 3.55PM | PRESENTATION OF REPORTS:
v 1. Shri Moti Lal Bokolia presented the Sixth Report of the
Committee on the Welfare of SC/ST/OBCs.
2. Shi Radhey Shyam Khanna presented the Ninth Report of the
Public Accounts Committee. -
06 | 3.57PM | INTRODUCTION OF BILLS:
The Chief Minister introduced the following Bills with the leave of
the House:
& “The Delhi High Court (Amendment) Bill, 2001 (Bill No.29
of 2001)”
_Z. “The Leader of the Opposition in the Legislative Assembly
of National Capital Territory of Delhi (Salary Allowances)
Bill, 2001 (Bill No.30 of 2001).”
3 “The Members of Legislative Assembly of the National
Capital Territory of Delhi (Salaries, Allowances, Pension
- etc.) (Amendment)Bill, 2001 (Bill No.31 of 2001).”
. “The Minister of the Government of the National Capital
Territory of Delhi (Salaries and Allowances) {Amendment)
Bill, 2001 (Bill No. 32 of 2001).”
3.58 PM | The House adjourned for Tea-break
07 | 435PM | The House reassembled
Rescinsion of Suspension: On a request made by Shri Jagdish
Mukhi, the suspension of Shri Sahab Singh Chauhan was rescinded.
CALLING ATTENTION MOTION:
Shri Jile Singh Chauhan, Sh%@d@a, Shri Arvinder
P, Singh Lovely and Shri Tarvinder Singh Marwah called the attention
e —

— —



of the Chief Minister, “towards the feeling of insecurity, fear and
terror among Delhites as a result of terrorist strikes in the capital.”
The Chief Minister Replied.
The following members sought clarifications.
Shri Naresh Gaur
Shri Shoait Igbal
Shri Ram Singh Netaji
Shri Jai Bhagwan Aggarwal
Dr. Jagdish Mukhi
Shri Kanwar Karan Singh
Shri Naseeb Singh
Shri Mahender Yadav
. Shri Subhash Chopra
10. Smt. Meera Bhardwaj
The Chief Minister replied.

OV o0~ B —

6.14 PM | The House was adjourned for the day.

19" December, 2001 SK Sharma
Delhi Secretary
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